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IN THE CENTRAL ADMIVISTFATIVE TRIEUNMAL, JATIFPUR BENCH, JAIPUR.

* * %
Date of Decisicn: 29,1.94,
OA 456/95 |
Union of India and another ... Applicants.
Versus
Mohd. Ismile and ancther .+« Pespondznts.
CORAM:

HON'ELE Mr. GOFAL I'FISHMA, VICE CHAIPMAN
HON'BLE MR. O.F. SHAFMA, MEMPEP (A)

- the Applicants ... Mr. K.N. Shrimal
For the Respondants ces
ORDER

FER HOII'BLE ME, GOFAL [TISHNA, VICE CHAIRMAN

Applicants, Unicn of India and Assistant Eru;qineer, Microwave
Project, F&T, Ajmer, have £ilzd this application u/s 19 of the

Administrative Trikunals Aci, 1585, praying tharein that the award
dated 20.5.95, paszz3 Iy the Central Industvial Tribunal, Jaipur, =

guashed and the claim of respondent 1o.l be dismissed.

2. We have heard the lzarnzd counsel fov the applicante and have
verused ths racords.
3. It should be not=d a3t the very cotszt that in a Petition for

Special Leave to Arpeal (Civil Mo.20141/95) from the judjysment and
order dated 15.2.94 of this Bench of the Trikunal in 0A No.345/92,

Divl. Persommel Gfficer v. Central Industrial Trilbwnal, Jaipur & Ors.,

the Hon'ble Zupreme Courk cn 6.11.95 mads the following crder :—

4 . . s . .
'This Court in [Krishan Frazad Cupta v. Controller, Printing &

(]

Stationery JT 1995 (7) SC 522 haz hsld that the Central

f

Administrative Trilunal has no Jurisdiction ©o enktsrtain an
application undzr Section 19 of the Administrative Tribunals
Act against the award/cvdsr of the Labour Courts. In this case
the award of the Industrial Tribunal is in favour. of the
respondent-wortman. The award has been upheld by the Tribunal.
Although, the Tribunal had no jurisdiction ©o zntsrtain the
application against the award of ths Industrial Tribunal since
the same has heen wpheld, we are not inclined to intetrfere.

The SLF is dismiss=d."
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. In view of the decizionz, veferred to sbove, ws hold that this
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Trilunal has no Jurisdiccion to enbertain thiz application n/z 19 of

the Administrative Trikbunals Aot
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5. In the rezult, thi
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application iz rejecked.  We Jdirveck that the application/papsrs sha

bz returnsd Eo the applicants for seshking remsdy befores an appropriate

legal forum.
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